HIGH COURT OF KERALA

QUOTATION NOTICE Erpakulam
18-03-2016
Ph. MNo. (0484 2562436
Guokiion Number™ T T H1-19514/2016 e
Due date and time for receipt of quota;tion's' - 29032016 ‘7me .
Date and time for t)PE-:T;IITIL_-()f quutatl.r;)n-s T 29032006 3pm L

Date up to which the rates are to remain firm for 5 month's

acteptance

Design'cititm. and add rﬂwof officer to whom the Regls_lrar Administration
{figh Court of Kerala

auotation is to be addressed

Superscription: Quotation for the s.;ul:n;:l;x,r of GRYPHON D4130 STI3 BLACK BAR
CGDE SCANNER

Sealed quotations are invited for the supply of the GRYPHON D4130 5TD BLACK

24K CODE SCANNER(USB)  The rates quoted should be for delivery of the articles at
tdigh Court of Kerala lhe necessary superscripion, due date for the receipt of
guctations, the date up to which the rates will kave to remain {irm for acceptance and
the name and address of officer to whom the quotation is to be sent are nuted above
Aoy quotation received after the time fixed on the due date is liable to be rejected. The
maximuin period required for delivery of the articles should also be mentioned
Guoaticas  not stpulating period of firmness and with price varistion clause and/or

subipct 1o prier sale’ condition are liable to be refected.

The acceplance of the quotations will be subject to Lthe following  conditions:
Acraptance of the quotation constitutes a concluded conkract

Withdrawal om the guotation after it is accepted or -aifure to supply within
a specified fime or according to specifications will entail vanceilation of the orae:__
and purchases being made at the offerers w.pensen— from elsewhere,. any loss
inci.rred thereby being pavable by the defaulting party. In such an event the
Covernmeni reserves also the right to remove the detauiter’s name from the list
of Government suppliers permanently or for a specified number of )Lars.




3.

Samples, duly listed, should be forwarded if called for under separate cover and
the unapproved samples got back as carly as possible by the offerers at their own
expenses and the Government will in no case be liable for any expenses on account
of the value of the samples or their transport charges, etc. In case, the samples are
sent by railway; the railway receipt should be sent separately, and not along with
the quotation since the quotation will be opened only on the appointed day and
demurrage will have to be paid if the railway parcels are not cleared in time.
Quotations for the supply of materials are liable to be rejected unless samples, if
called for of the materials tendered for are forwarded. The approved samples
may or may not be returned at the discretion of the undersigned. Samples sent by
V.. Post or “freight to pay” will not be accepted.

No representation for enhancement of price once accepted will be considered
during the currency of the contract. -

Any attempt on the part of tenderers or their agents to influence the Officers
concerned in their favour by personal canvassing will disqualify the tenderers.

If any license or permit is required, tenderers must specify in their quotation and

" also state the authority to whom application is ic be made.

The quotation may be for the entire or part supplies. But the tenderers should
be prepared to carry out such portion of the supplies included in their quotation as
may be allotted to them.

{a) In cases where a successful tenderer, after having made partial suppiies tails
to fulfilt the contracts in Full, all or any of the materials not supplied may, at
the discreion of the Purchasing Officer be purchased by means of another
tender/quotation ©r by negotiation or from the next higher tenderer who had
offered to supply already and the loss, if any, caused to the Government shall thercby
together with such sums as may be fixed by the Government towards damages be
recovered from the defaulting tenderer.

(b} Even in cases where no alternatc purchascs are arranged for the materiafs
not supplied. the proportionate portion of the security deposit based on the cost
of the materials not suppiied at the rate shown in the tender of the defaulter shall be
forfeited and balance alone shall be refunded.

{c} Any sum of money due and payable to the contractor {including Security

- Deposit returnable (o him) under (his contract may be appropriated by the

Purchasing Officer or Government or any other person authorized by Government
and set-off against anv claim of the Purchasing  Officer or Government *for the
payment of a sum ot money arising out of or under anv other contract made by the
cembactor with the Purchasing Officer or Government or any other person authorized
My Lovernment. '




9.

10.

The prices quoted should be inclusive of all taxes, dubies, cesses, etc., which are or
may become payable by the contractor under existing or future laws or rules of the
country of origin/supply or delivery during the course of execution of the contract.

(a) Ordinarily payments will be made only after the supplies arc actually vetified
and taken to stock but in exceptional cases, payments against satisfactory
shipping documents including cerfificates of Insurance will be made up fto Y per
cent of the value of the miaterials at the discretion of Government. Bank charges
incurred in connection with payment against documents thrmigh bank will be to
the account of the contractor. The firms will produce stamped pre-receipted
invoices in all cases where payments (advance/linal) for release of railway
receipts/shipping  documents are made Lhrough Banks. In exceptional cases where
the stamped receipts of the firms arc not received for the payments {in advance) the
unstamped receipt of the Bank (ie. counterfoils of pay-in-slips issucd by the Bank)
alone may be accepted as a valid poor for the payment made.

{b} The tenderers shall quote also the percentage of rebate (discount) offered by
them in case the payment is made promptly within fifteen days/within one momth of
taking delivery of slores.

Any sum of money due and payable to the successful tenderer or contracior
from Government shall be adjusted against any sum of money due to Government
trom him under any other contracts.

Special conditions, if any, printed on the quotation sheets of the tenderer or
attached with the tender will not be applicable to the contract unless they are
expressly accepted in writing by the purchases.

Intending quotationers should submit quotations in their own papers.
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D.G’éuresh
Assistant Registrar (Hr.Gr.)
[for Registrar (Administration)}
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